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Radio station at Jodhpar 

71'. Dr. L. M. Slngbvl: Will the 
Minister of 1Dt0rmation and Broad-
casting be pleased to state: 

(a) when it is proposed to complete 
the arrangements for Radio Broadcast-
ing station in Jodhpur; and 

(b) what are the reasons for delay 
in starting the station? 

The Deputy MlnJster in tbe Minis-
try of Information and Broadcasting 
(Shri Sbam Natb): (a) A 1 KW 
Mediumwave Transmitter, with its 
associated ReceiVing Centre will be 
installed at Jodhpur by 1963-64 for 
relay of Vividh Bharati programmes' 
it will, however, not be a full-fledged 
radio station. 

(b) There has been no delay in the 
implementation of this scheme as sch-
eduled. 

Price 01 Imported Silk 

711. Dr. L. M. Slnghvi: 
Ninister of Commerce and 
be pleased to state: 

Will the 
Industry 

(a) whether the Mysore Govern-
mellt have approacn:!d the Central 
Government to raise tht> pl'ic,' of im-
ported silk or to buy lhe Ind'm, :;i]k 
at cost price; 

(b) if so. what is Government's re-
action thereto; 

(c) what are the causes of the high 
cost of production of Indian silk; 

(d) what are the recommendations 
of the Central Silk Board in the mat-
ter; and 

(el whether a detailed statement 
would be laid on the Table explaining 
the policy of Central Government? 

The Minister 01 Industry In tbe 
Ministry of Commerce and Industry 
(Sbri Kanunco): (a) (b), (d) and (e). 
A statement is laid on the Table of 
the House. 

(c) The high cost of production of 
raw silk in India i8 due to the poor 

quality of indigenous cocoons. mor~ 
are under way to improve its quality 
and reduce the cost of all levl'ls of 
production. 

STATEMENT 

Imports of raw silk have been cane-
lised ~hrough the agency approved by 
Government since 1955. At present 
imports are arranged by the State 
Trading Corporation of India Limited, 
and its distribution is done by the 
Central Silk Board. Imported ra1l' 
silk is released at prices flxed by Gov-
e~ment from time to time, while in-
digenous silk is market .. " thl''lu/lh nor-
mal trade channels. The Mysorl' Gov-
ernment have represented to the Gov-
ernment of India that they are finding 
it difficult to markpt their fllftul'e silk 
at economic rates and have to dispose 
it of at a price lower tban its cost ot 
production 

In order to step up exports and tt' 
overcome the lacunae in the existing 
system of sale of indigenous as well a~ 
imported raw silk and payment of 
incentives under the Export Promo-
tion Scheme, the Central Silk Board 
has rormulatej an integrated scheme 
for distribution of indigenous and im-
ported filature raw silk and the pro-
motion or export of silk fabrics. 

This 'Draft Scheme' L, under the 
consideration of the Government of 
India in consultation with the State 
Governments of Mysore and Jammu 
and Kashmir. A copy of the scheme 
when finalt~ed will be placed in th~ 
library of Lok Sabha Secretariat 

Sub-oftlce 01 Coal Mines Provident 
Fund at Kothagudlum 

'7lZ. Dr. U. Mlshra: Wi11 the Minis-
ter of LaboUr and Employmtnt be 
pleased to state: 

(a) whether there is a proposal to 
open a sub-office of the Coal Mines 
Provident Fund at Kothagudium; 

(b) it so, whether the same has been 
examined; and 



Written AfI81DerB AUGUST 14, 1962 Written Amwers 1736 

(e) the nature of decision arrived 
1I1? 

The Minister of LaboDr In the 
Minis',.,. of LaboDr and Employment 
(Shri Hathl): (a) to (c). Yes. Two 
Regional Offices-one in the State of 
.Andhra Pradesh (Kotltagnnium) and 
the other in the Sht.1c' of Madhy.l 
Pradesh (Pench Vallp.y Coalfields) 
are being set up to pnsure effi-
cient administration of the Coal Mines 
.Provident Fund in these two States 
respectively. Two additional posts. of 
Assistant Commissioners Coal Mines 

.Provident Fund have been sanctioned 
and each Regional Office will be in 
charge of an Assistant Commissioner, 
who will work under control and 
.'!uperintendence of thl Coal Mines 
Provident F1.'n,~ Com,.,,\s"inner. 
Dhanbad. 

Singareni CoUieries Company 

713. Dr. U. Mishra: Will the Minis-
'(er of Labour and Employment be 
1> leased to state: 

(a) the grounds for the delay in the 
.~nforcement of standing orders on the 
basis of revised model standing orders 
for Singareni Collieries Company; and 

(b) what steps arc being taken by 
the Regional Labour Comissioner 
(Central) in tiUs regard? 

The Minister of Labour in the Minis-
try of Labour and Employment (Shri 
Batbi): (a) The employers' and wor-
'kers' organisations have suggeste::l 
certain amendments to the revised 
Model Standing Orders for coal min-
ing industry which arc under conside-
ration. The employers are awaiung 
the results thereof. There has also 
been no application f~oT)1 th(> wnrkeJ's' 
unions to have the Standing Orders 
modified. 

(b) In view of (a) above. the Re-
'gional Labour Commissioner cannot 
1ak{' any action under the Act. 

Slngareni Colllerles 

'714. Shr! Eswara Red.y: Will the 
Minister of Labour and Employment 
be please:! to state: 

(a) whether the management of 
Singareni Collieries Company have 
violated the arrangement arrived at 
with the Singareni Collieries Workers' 
Union that there will not be fresh 
recruitment of Gorakhpuri workers; 

Ib) whether the management have 
also declined to confirm such of the 
Gorakhpuri workers who expressed 
their desire to become permanent; 

(c) if so, whether the action of the 
management does not constitute viola-
tion of the tripartite and industrial 
committee's decisions; and 

(d) what action is being taken by 
the Implementation and Evaluation 
Division of his Ministry in this con-
nection? 

The Minister of Labour in the 
Ministry of Labour and Employment 
(Shri Bathi>: (a) No such agreement 
has been entered into and the ques-
tion of it.s violation does not arise. 

(b) No; requests from 4 of the 
Goralthpuri workers for confirmation 
were r~ceived and are under consi.de-
ration (If th~ Management. 

(e) and (d): Dn not arise. 

Cycle Industry 

715. Shri A. N. Vidyalankar: Will 
the Minister of Commerce and Indus-
try be pleased to state: 

(a) whether Government have re-
ceived representation from the Small 
Scale manufacturers of cycle part.s. 
complaining against present licensing 
policy of Government that has forced 
on the small manufacturers an un-
equal and unhealthy competition with 
the large scale units; 

(b) whether it has heen suggested 
that certain components should be 
restricted to be manufactured and sold 
only by Small Scale Units in which 
SIIUIll Scale Sector has specialised; 

(c) whether it has also been com-
plained that proper and equitable 
facilities in the matter of supply of 
raw material. import and export are 




